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IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL : HYDERASAD BENCH
‘ AT HYDERABAD

DA No.B650/91. Dt, of Decision:5=7-91

1. B.Bala Ratnam
2. G.Srinivas

' e.edApplicants

Vs.

1. The Regional Provident Fund Commissiocner,
Barkatpura, Hyderabad, Andhra Pradesh.

. \,
2. The District Employwent Officer,
RR District, Hyderabad,

+«eRespondents

4

Shri D.P.Kali

LX)

Counsel for the Applicénts

Counsel: for! the Respondents @ Shri G.Parameshwara Raa,
SC forrRespondent No.1

Shri D.Pandu Ranga Reddy,
spl. counsel for AP State

CORAM:
THE HON'BLE JUSTICE SHRI KAMALESHWAR NATH ¢ VICE-CHAIRMAN

THE HON'BLE SHRI R.BALASUBRAMANIAN : MEMBER (ADWINISTRATIUE)

(Order of the Division Bench gdelivered by
Hon'ble Justice Shri Kamaleshwar Nath, VC)

We have heard Shri D.P.Kali, learned counsel
for the applicantss: the"application is opposed by Shri
and
G.Parameshuar Rag} Shri D.Pandu Ranga Reddy, learned standing
counsels for the Respondents 1 and 2 respectively. The
Regional Provident Fund Commissionér, Andhra Pradesh is

stated to be conducting a written test for selections to

the post of Typist-cum-Clerk on 7-7-91. The District
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Emplaymenf Officer, RR District, (Respondent No.2) had not
sponsored the names of the three applicants in this petition,
The applicants’grievance is that on the rolls of-the
Employment Exchange they are seniors to several others uhnée

names have been sponsored by the 2nd Respondent for the said

examination,, name of one Shri Kishan Singh is mentioned in

para=-4 (iv) in this conteit. The learned standing counsel
- 154
states that the requisition was sent to the Employment
Exchange (2nd Respandent) gn 7-3-81, The Employment Exchange
eligible : ‘
sent the list of/persons sponsored by them on 24-4-81, This
Ly :

application was filed an 2-7-81,

2. The guestion mgether or not f?e the District
Employment Officer should have Effﬂ sponsored the names of
the applicants rests upon a number of Pactofs,—the number

of ﬁagaﬁcies-to be filled, the number of persons to be
sponsored for each vaoancy, the categofy to which the appli-
cants balunga&.fhe petitiaon due%ﬁot carry the relevant facts
eﬁ these mattaré. Uerhaue invited tha iearned counsel for
the applicaﬁtlto produce the Employment Registration Cards

of the applicants. He has shown a couple af caids. e do

still in the

not find that these cards are/ alive Register of the

Il v

Employment Exchange., In any case the examination is going
to be held on B-7-91 and it is too late to approach the

court, Having regard to the facts, the application has no
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merits. e accordingly dismiss the same. In case the

examination is post-poned, as the learned counsel for the

applicants apprehendé, the applicants are at liberty to

“approach the court uﬁll in time, No order as toc costs.

. <.1.9) ) : _
{Kamaleshwar Nath) (R.Balasubramanian)
Vice-Chairman . Member (A)

lrvﬁﬁw
iizﬁﬁﬂ‘

Dated: Sth July, 1991, JA ’?
Dictated in Gpen Court. Deputy Registyeri)
To 2VL/
1. The Regional Frovident Fund Commissioner,

Barkatpura, Hyderabad A.P,,
The District Employment-Officer, RR District, Hyderabad.
One copy to Mr.D.,F.Kali, Advocate
2-2=1164/15/8B, Tilaknagar, Hyderabad.
Cne copy to Mr .G.Farameshwara Rao, 5C tor R.l. CAT,Hyd,
One copy to Mr.D.Panduranga Reday, &pl.Counsel for A.F.State,
One copy spare. |
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IN THE CENTRAL ADMINIS’I‘RA’I‘_IVE TRIBUNAL
' HIDER2BAL BENCH AT HYDERABAD

THE HOL'BLE M Kawce\uehl\wc’x waly v, &7
AND -
 THE HON'BLE MK, M(J)
o CAND _ \
 THE HON'BiE-MReI-NARASIMHA MULTY:M(J)
‘ ZND

THE HON'BLE MK.R.BALASUBRAMANIAN:M(A)
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of with directiqn.

Dismisked.
Dismisged as withdrawn.
Dismisded “or -default.

1.4 ,0rdgred/Re jected.

No order as to cocsts,






